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Mr. Speaker: So the modified re-
port of the Committee is agreed to.
Now we take up the Bills,

1543 hrs.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Shri D. C.
Sharma on the 22nd February, 1963:—

“That the Bill further o amend
the Child Marriage Restraint Act,
1929, be circulated for the purpose
of eleciting opinion thereon by the
31st October, 1963.”

Shri D, C. Sharma may continue his
speech.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I am asking for
something very innocuous and harm-
less from the Members of the Lok
Sabha. I request them to permit me,
through the Lok Sabha, to circulate
this Bill so that public opinion on it
is invited. 1 feel that public opinion,
when it is solicited will be very much
in favour of this Bill.

Sir, you will ask me why I have
brought up this Bill in this House.
Sir, the Child Marriage Restraint Act
was passed in 1929. We are now in
1963. So many social changes have
taken place during the last 34 years.
So much of gocial transformation has
gone on in my country during the last
80 many years that the time has come
when in conformity with the spirit of
the age, in accordance with the exi-
gencies of our social circumstances and
in conformity with the necessities of
our planning, we ghould raise the limit
of age for child marriage. In 1929 we
put the limit of 18 years for a male
child and 16 for a female child. Obvi-
ously, Sir, there is very little difference
between the ages of the two, and that
does not make for, what may be call-
ed, eugenic marriages. I request this
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House to raise the age limit of a male
child to 21 ang of a female child to 18.
I say this for the following reasons. I
am not going to talk about a male
child because I think so far as our
religions go they have prescribed the
age of marriage for a young man to
be 25. 1 am not asking for 25, I am
asking only for 21.

An Hon. Member: What is the Jogic
in it?

Shri D. C. Sharma: There is no
logic in it, but there is a social neces-
sity for it.

I am submitting very respectfully,
Sir, that so far as the age of the girl is
concerned it has got to be stepped
up for the following reasons, In the
first place, our girls are taking more
and more to education and as educa-
tion advances the age limit also
advances. I know that there is not so
much of literacy or education up to
this time amongst girls, but I think
as time passes the girls will attain
parity with boys go far as education is
concerned. Sir, the more the number
of educated women, the greater is the
need to raise this age limit for
marriage.

‘My second point is, when thig Bill
was passed we had very few, what
I call, working women. By working
women I do not mean women working
in factories but women who take to
careers, who become members of the
Indian Administration Service, Indian
Foreign Service, who become members
of other services and who also try
to earn their living on their own.
This tendency on the part of our girls

and our women becoming earning
members of the society is growing
every day.

15.47 hrs.

[DR. SAROJINI MAHISHI in the Chair]

As soon as this tendency starts
showing itself, I think the age limit
has got to be raised. Sir,
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An Hon. Member: Say, Madam.

Shri D. C. Sharma: I tell you, the
Chair has no sex; it does not matter
who occupies the Chair.

An Hon. Member: You are right.

Shri D. C. Sharma: Thirdly, Sir, we
are living in an era where industrial-
isation in India is advancing very fast.
If you compare the agricultural com-
munities with industrial communities
all over the world, you will find that
so far as the agricultural communities
are concerned their age-limit is very
low whereas the age-limit of indus-
trial communities is automatically rais-
ed. India is in the process of industria-
lising itself. We are trying to attain
self-sufficiency in every sector of our
public and national needs. In view
of this, when this process itself is
going on very fast, I think we should
also raise the age-limit for child
marriage.

One of the most disquieting facts in
India is the rise in population. What
has happened to our First Five Year
Plan, the Second Five Year Plan and
the Third Five Year Plan? In the
Third Five Year Plan we budgeted for
a particular rise in population. But
what has happened? The rise in
population has been much greater
than was anticipated by our wonder-
ful statistical organisation, which is
more often in the wrong than in the
right.

Dr. M. S. Aney (Nagpur): What
difference is it going to make by rais-
ing the age-limit by two years?

Shrmiati Lakshmikanthamma (Kha-
mmam): What about war with
China? '

Shri D. C. Sharma: I am coming to
that. There is a steadily accelerated
growth in the rate of population from
11:19 in 1921-31 to 1423 per cent in
1931-42 15:34 per cent in 1941-51 and
21.49 per cent in the past decade. If
we go on multiplying at this rate, I
believe there will be an increase of
about 94 million in our population by
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1971.. This rate is very alarming. If
we go on multiplying at this rate, our
plans will not be enough to increase
our standard of living and we shall
not be able to increase our per capita
income, our national income and all
that. It has been asked: why should
we reduce our population?

Shri Bhagwat Jha Azad (Bhagal-
pur): What is the contribution of the
hon. Member? :

Shri D. C. Sharma: The ‘“hon.
Member” is a widower for the last 29

years. So, what do you expect from
him?

I was submitting very respectfully
that so far as the increase of popula-
tion is concerned, vis-a-vis our stan-
dard of living, I can assure you that
even if we go on increasing at the
normal rate, there will be no difficulty
and we will have enough manpow(
and other kinds of power to fight the
Chinese. So, I do not think we shoul(
be afraid on that score in any way.

Therefore, in my opinion, every-
thing points in the direction of rais-
ing the age-limit. I am sure this Bill
will have the unanimous support of
not only the male members but also
the female members of this House, It
is inherent in the exigencies of the
situation that we should try to raise
the age-limit. I feel that this Bill
should be sent for eliciting  public
opinion. After that I will again

come to the House for the passing of
this Bill.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Child Marriage Restrain Act,
1929 be circulated for the purpose
of eliciting opinion thereon by the
31st October, 1963.”

Shri S, M. Banerjee (Kanpur): Mr.
Chairman. I have gone through the
provisions of the Bill, and I congra-
tulate the hon. mover, Shri D. C.
Sharma, for bringing forward thig
Bill. Though he is a widower for the
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last 25 years, he has agreed to touch
upon this most important point of our
social life. Now the question arises
whether the child marriage which was
prevalent in our country had served
any purpose and whether it is still
necessary. There ig a fight going on
now in the country between negotiat-
ed marriage and love marriage. In
the olden days, senior members of this
House who are much older will bear
me out, there were not so many cases
of divorce as today. Is it due to the
faulty marriage system or social as-
pects or economic depression or things
like that? Or is it due to the chang-
ing over from the old to the new sys-
tem? That is the main question for
us to consider now. Shri Sharma has
stated clearly in the Statement of
Objects and Reasons:

“If we are to survive as a virile,
robust and progressive nation, and
if we are to raise the standard of
living of the masses, we must pro-
tect the health of the youth and
check the growth of population
and both these objectives can be
achieved by raising the age for
marriage.”

He has stated in his speech that the
correct age of marriage should be 25.
There is no such age-limit, so far as
the question of marriage is concerned,
at least in our country. Today a man
can marry only if the UPSC or the
Railway Service Commission takes a
sympathetic attitude regarding his ser-
vice. Otherwise, he cannot marry,
irrespective of whether 'he is 25 or
35, the son of a rich man or a poor
man. So, the question to be considered
is not the age-limit for marriage, whe-
ther it should be 25 or more, but the
physical development of the person
concerned. A man may be quite
mature at 20. So, I do not know why
the age-limit should be 25, 21 or 22.
Really speaking, in a way, one can
say that 25 should be the age when a
man should get married. Then he_is
.quite conscious of the responsibilities
that he is about to take up, and he
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follows the mantras which are recit-

ed at the time of marriage and he

takes up the responsibility of looking

after the girl. So, from that point of

view, the age-limit of 25 is correct
Then he goes on to say:

‘Pertility is highest between
the ages of 15 and 25 gnd there-
fore raising the age of marriage
will go a long way to solve our
economic, health, medical, mental,
moral and other problems.”

I do not know whether he is advocat-
ing family planning, which is entirely
a different matter altogether. Also, I
do not know whether he has taken
any medical advice on the question
whether fertility is at its highest bet-
ween the ages of 15 and 25 or whe-
ther it starts before 15. In any case
by this amendment he sedks to sub-
stitute the words “twently-on” and
“eighteen” for the words “eighteen”
and “fifteen” respectively. He also
wants to omit the words “above eigh-
teen years of age and” and insert the
words “years of age” after the word
‘twenty-one™.

I am against the system of child
marriage. It should be abolished. Tt
ig one of the worst evils of our coun-
try. Still we can see many fami-
lies in the rural areas where a child
is married when he is fast asleep and
does not know what is taking place.
When he wakes up he finds that his
wife is six inches taller than himself.
There is a popular song in the rural
areas, in the villages “ZZ § gAY’
The girls attain maturity quite early.
So, she is quite mature at the time of
marriage. But the boy remains a boy.
Naturally, it is a popular song
throughout the country, at least ih
Bihar anq Uttar Pradesh"@\ & a&ar”’
It means that he remains a play mate
throughout his life and he does not
take any responsibilities. So, I am in
favour of circulating this Bill. I
would like Government to consider
all aspects of this Bill and, if ne-
cessary, bring a Bill of their own s
that this evil can be eradicated &£ Xx
our country at an early date.
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Shrimati Renuka Ray (Malda):
Madam, first I shoulq like to congra-
tulate Shri Sharma for bringing this
Bill, because I feel it is already over-
due. It is a good thing that he has
thought of bringing forward now. He
has put forward a very innocuous
suggestion that the Bill be circulat-
ed for eliciting public opinion. I am
sure, Government can have no ob-
jection to it.

I remember those days in 1929 when
Child Marriage Restraint Act was pass-
ed and how there was tremendous
agitation amongst the orthodox ele-
ments in the country against it. To-
day things have vastly changed. Tre-
mendous progress has been made and
the conditions that obtain even in the
rural areas of those days are now very
different. Shri Sharma talkeq about
the condition of women in cities and
towns where they are earning mem-
bers of society now and take up many
careers. But even in the rural areas
where perhaps in some places one still
sees child marriage vast changes are
coming about. Changes having come
about in this way there seems to me
that no objection can pe raised to it,
that is, against raising the age from
15 to 18 for girls and from 18 to 21
for boys.

16 hrs,

As the hon. Mover of the Bill has
pointed out in the statement of ob-
jects and reasons, the raising of the
age of marriage will go a long way to
eolve our economic, health, medical,
mental, moral and other problems. He
has put it in a nutshell. There is no
doubt that we shall be able to cope
with all these problems. He has
spoken about the population problem.
I remember, in 1929 when th's sub-
ject of family planning was first moot-
ed at the “All India Women's Confer-
ence” the women who brought it up
were almost considered beyond the
pale that they should bring up such a
subject. But today, we know, whatever
be the reason—it is economic reasons
mainly—there is a great difference
and it is 3 part and parcel of the pro-
gramme in our plans of development.
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We want things to happen so that
families are of such a size that those
have to bear the responsibility are
able to look after their children and
that the mother’s health is not spoilt
on account of it. All these reasons
make it all the more necessary that
the girls’ age be raised from 15 to 18
At 18, from the health point of view,
she is in a better position to bear
the responsibility of motherhood and
she is better educated also. She will
be able to cope with the bringing up
of the citizeng of the future.

Apart from that, the hard and press-
ing problem, the economic problem, of
the growth of population which is
almost on a point of defeating our
plans wil] also be met somewhat.
Therefore I can see no reason what-
soever for the Government ot to
agree to this. I feel that if the hon.
Member had even suggested that this
be sent to @ Select Committee, the
Bill could have come back from the
Select Committee and be enacted quic-
ker. But, in any case, as he has mov-
ed that it be sent for elicit'ng public
opinion, I do hope that the Govern-
ment will find it possible to accept
this and to see that this measure,
which is a very healthy one and is
in consonance with the ideals and ob-
jectives of the society of today, is
taken up and enacted eventually.

With these words, T again congra-
tulate the author of this Bill and
hope it will be enacted soon.

Dr. M. S. Aney: Mr, Chairman, I
also want to join other hon friends
and sisters in congratulating Shri
Sharma on bringing forth this Bill
before this House. I am entirely in
agreement with him about the prin-
ciple of the Bill But I want to point
out one thing.

Most of the persons think that the
reform that has taken place has taken
place on account of legislation that
was brought forward, that is, the
Sharda Act, otherwise child marriage
would have gone on even upto this
time, That is what they thizk ]
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merely pity the pathetic faith that
they have got in social legislation for
bringing about social reform. Things
are changing; environments are
changing and those changes bring
about changes in the customg of the
people also. Customs have been
changed considerably ang legislation
is coming later on to give it legal
validity. That is what has taken place
in the case of the Sharda Act. I am
sure, even in this case the same thing
will take place. People will welcome
it in these days.

I particularly support this motion
for one reason. At this time fortu-
nately thousands of boys and girls of
marriageable age suggested in this
B:ll are studying in colleges and uni-
versities and they will get an oppor-
unity now to express their own opi-
ion. I very much wish the univer-
sity authorities would take care to
sk those boys and girls to express
their opinion on the Bill. I have no
doubt that they will give their opin-
ion in favour of it. The hon. Mover
will have the satisfaction of naving
carried a measure with the consent of
those who are most vitally interested
in this Bill.

With these few words, I support
this measure.

Dr. L. M. Singhvi (Jodhpur):
Madam Chairman, while I am in
sympathy with the underlying objec-
tives of this Bil] brought forward by
Shri Sharma, I regret that I can-
not endorse the idea of bringing about
this social reform by means of a legis-
lative enactment. As Dr. Aney right-
ly said  vain is the hope that you will
bring about social revolution by mere
legislation. Indeed Shri Sharma
who is known to us all and is respect-
ed by all of us as a very prolific legis-
lator has brought forward this Bill,
only to canvass the idea and he wishes
that this Bill may be circulateq for
eliciting public opinion. This House,
after all, is the mirror of public
opinion and is entitled truly to re-
flect that public opinior. Our know-

MARCH 8, 1963

Marriage Restraint 3078
(Amendment) Bill

ledge of public affairs entitles us to
say that child marriage restraint mea-
sures, so far as the existing legisla-
tion is concerned, have not brought
forth a complete or even substantial
compliance with its provisions. We
know if for certain that even today
and in spite of the Child Marriage
Restraint Act there is a large num-
ber of child marriages performed with
impunity. Indeeq one weuld have to
be completely blindfolded not to ap-
preciate this fact of life as it is lived
in our country. I think that the Child
Marriage Restraint Act which ig al-
ready on the Statute Book is itself be-
ing observed quite often only in its
breach and is violated freely and with
impunity. Such being the case, there
is indeed no warrant today for us to
take one more forward step without
making sure that our feet are firmly
planted on the ground. Before we
may introduce and enact any such
legislation, before we would be entitl-
ed to circulate such a Bill for eliciting
public opinion, we must make sure
for ourselves that the Child Marriage
Restraint Act which is on the Statute
Book is being complied with by and
large in this country.

As a matter of fact, I know it from
personal knowledge, as most hon.
Members know from their own per-
sonal knowledge, that in the country-
side child marriages continue to be the
rule. At least in some parts of the
country child marriages go unabated in
the same measure as they used to
and the Sharda Act has not made any
difference whatever. I would, there-
fore, counse] a sort of legislative celi-
bacy before we can try to' endea-
vour to secure a control of our demo-
graphic problem. I would like to
counse] abstinence of which we were
talking about a little while ago when
the Report of the Private Members’
Bills Committee was brought before
us, rather than sponsor ideas which
are impractical and impracticable ab-
initio. 1 feel that prescribing mere
legislative norms to secure social re-
form is a very poor method indeed.
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You might make law the scarecrow
and the terror but you will not make
it a perch of actual human custom or
social practice by mere legislation.
Our endeavour should be to see that
we introduce legislation progressive-
ly. 1 am in favour of even trying to
secure social reform by legislation, but
such social legislation must neces-
sarily conform to the realities of
life as it is lived. I feel. Madam, that
this measure, although it is a well-
meaning measure, does not have any
foundation in reality. It does not con-
form to the facts as they obtain in
our country. Therefore, I fee] that
it is not opportune at this time for us
to circulate this Bill for eliciting
public opinion, for, in doing so, we
will be accused of not even knowing
this elementary fact of our socia] life
in this country and we would be ren-
dering ourselves open to the allega-
tion that we do not realise that even
the first step in this direction has not
been firmly and fully taken.

Shri P. R. Chakraverti (Dhanbad):
Madam, while endorsing the sugges-
tion of Professor Sharma for circu-
lation of this Bill, I have to make
a few observations. Professor Sharma,
a very learned professor, is supposed
to be an authority on all aspects of
the question. He has raised a point
in his statement of objects, I feel he
is treading on uncertain grounds. He
has suggested that this Bill is being
introduced with the obvious purpose
of checking the growth of population.
This a subject which has been high-
lighteq by the Minister of Planning
and the Vice-Chairman of the Plan-
ning Commission, Shri Nanda, in his
statement in Bombay. He pointedly
remarked that we have over-fulfilled
one target, namely, that of population.
With respect to the other shortfalls
the senion ministers in the cabinet
such as Mr. Krishnamachari have
made 'their own observations. Buf,
here, a question has been mooted by
Professor Sharma which ig not ex-
pected to find its own solution from
the circulation of the bill or from its
{ina} adoption. We have to rely on
certain other factors in supporting
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this Bill. That raises a vital question
affecting our socia] structure as it ob-
tains today.

When the question of early marriage
was taken up and a decision was ar-
rived at it was a few decades carlier.
Society had been undergoing a form
of transition. Indeed we have pass-
ed those decades and we have
come to a stage where we can sit to-
gether and discuss how far the pre-
sent socia] structure has to be mould-
ed and re-oriented in another form
which fits in with our economic, so-
cial and politica] pattern. Ang there,
we have to think whether the age-
limit that has been fixed earlier hag to
be readjusted in the context of the
present structure of our society.

So, I would not emphasise on the
issue which has been sought to be
emphasised by Professor Sharma.
Rather, T would say from the socio-
logica] aspect of the question that we
have to gather opinion on the Bill
and that deserves careful considera-
tion. 1 am sure the Government
will agree to circulate it.

Mr. Chairman: The time allotted
for this particular Bill is one hour.
May I know how much time the hon.
Deputy Minister wants to take for
giving hig reply?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and  Co-operation
(Shri Bibudhendra Mishra): Fifteen
minutes.

Shri C. K. Bhatacharyya (Raiganj):
This is an important Bill. We want
to make some observations and we
may kindly be granted this oppor-
tunity.

Mr. Chairman: Shri Heda.

Y qehely (gwf) o sl
wgrea, 7@ W argr awa faaar wufed
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Shrimati Yashoda Reddy (Kurnool):
Madam, I thank you very much for
the opportunity that has been given
%0 me today to speak on this Bill.
At the very outset, I would like to
congratulate Mr, Sharma for havirg
brought this legislation. I was listen-
ing with rapt attention to Dr, L. M.
Singhvi who 80 very eloquently
opposeq this motion. No doubt there
is reason in what he says. We have
ehanged the Child Marriage Act as
it is now, bnt it ig a fact that in gpite
of the Act having been there, any
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number of child marriages are taking
place. I am not denying it. Even two
er three monthg back, I have witness-
ed one. I could not help it. That
does not mean to say that because we
failed to a certain extent in a mea-
sure, we should not bring forward this
Bill, I think it is the fault not only of
the Government, but even of ourselves
who are supposed to be the leaders
of public opinion, and people who are
to mould public opinion. We are not
able to control it. It is our fault. In
our environments, still people are go-
ing in for child marriage. That is the
fault of the people who are educated.
That is not so much the fault of the
law, but of the social reformers and
social workers. They should also take
the blame.

One of the main objects, Shri D. C.
Sharma has said, is the control of
population. I would like to say one
thing here, Certainly, thig population
problem in India hag become a head-
ache for every one, All our pians,
whatever has been done, falls short of
the demand because of too much of
population, One of the Americans ccm-
ing to India said about the Indian
population and the people of India
that the people are born like rats,
they live like rats and they die
like rats. This is the opinion he ex-
pressed about the population of India.
Certainly it is most shameful. I feel
it is a disgrace for the people to be
said that they are born like rats, they
live like rats ang they die like rats.
Certainly, we should control the popu-
lation. This may not be the only way
of controlling it. But, it may go a
long way.

Another thing that I would fike
to say is this. Apart from legislation
itself, today, we see that there is a
sort of natural instinct developing it-
self, that girls and boys are getting
married at a later stage. They are
not marrying very early as they used
to do in early days, because of educa-
tion, becausg of employment facilities.
In the western countries, people do
not get married till they are finan-
clally .or economically settled: In
India, people have not yet got that
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consciousness that they should not get
marsied till they ...ve economic inde-
pendence.  What happens, due to a
variety of reasons, may be even
for want of employment, they get
married. May be Someffimes. it so
happens that people are still getting
married at a younger age.

I agree with Shri D. C. Sharma that
this Bill should be circulated for
public opinion. I do not think the
Government wil]l object to it. More-
over, as Dr. L. M. Singhvi said, if the
public are not willing  if there is not
enough public opinion, certainly they
will oppose it. We will find it out.
Why should we oppose this? Here,
not only we frame laws according to
public opinion, but we have also to
create public opinion( Parliament
acts both ways. Not only do we pass
laws according to public opinion, we
also create public opinion. Al] that
we are asking today is, let us find out
the public opinion. If it is accepted,
we will have it as law. We should
not object at this stage.

One thing, I would like to tell
the Government . When we raise this
age of marriage, apart from other
things, the Government should take
more and more care to give better
facilities for the education and better
facilities for the employment of both
women and men. For want of faci-
lities for education many people in
the villages and in smaller towns get
married. Both because of economic
factors as well as for want of facili-
ties, they are not being educated. If
the Government takes care to see
that all the children go to the school
and also gives them economic facili-
ties, certainly the age of marriage will
go up. I agree with the Mover that it
should be circulated for public opin-
jon. Thank you very much.

o wgaw () ;A
wgrAT, ag S ot ot A faw <ar @
IaFT & g27 y @ FATE | ¥W
v g § & &Y T a1t 1 A% g1 A
s fewmaT =g §
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W fae & seeT o T T
R, it s T § 9ad ag daeT
Targ fr gt ) frag L Ew
gt =ifew 1 ¥ fadaw @ fr it T
T ¥ FAT G SEFT A AW A
I N7 7E g W@r & ) Wi &
AT § o 340 fawr 7 a0 F0 F @
EAARJT AN T F AT T A | 4
T{A ATAWF § | IR FTA o1 a1 97
O fFqr 9 qee @ 99 ST &y
Ta & J7 g fqg qgeft @ @
|1fge |

T @9 ¥ g9F qEl 97 [">r
T R, AR RF AR ST q1d A "W
¥ § HY WY , AR, IHT WR_W
A WEq N3T F qgT § AT ¥ OAT
gar ¢ 5 st £ Wy 7, AY ar W
R A A RAAE 137N
a gy § 9 wfE agY g, 9
439 gt & 1 SN gH T AT AW
gad ¢ f& § wiger ¥ 3 & e FT A9
F+H1 93 IST qHAT | Tg ATd AT &
f et 1 a1 faag & a7a ts W
FEA IR I T F aq qrg A oF
A A FEAT AT | AT wAr Forshy
7o g o g TR Y oY 7Y I QAN
#T AT A1fgU | 9q qR W F g W
T qTEHET QAT F9 o I WY o
w7 9TEd & 1 59 fagw ¥ R qww #Y
fareror 2 & fag F oy qwg =Tfge WX
TEH FTHY FEAIAT FT AIHAT FET
92T | 3 Y wiaww Goqr [ET 0
g @t % ¥ wfawm § aiw faqg @9
&1 9w Y o Qv o B@T AT
f& ge %o ¥R FT AT T AR A
{o—2R T ) HIFT ¥ faArg FT FWT
2 1 79 9 fadig ear 37 e 1 g
qifegrie & < FY w9 w9 g7 §
oI §G AR F SR Y fer 3T nfe
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A T T F AN F fawy 74K
FET IfRq |

TY AT FH IT FT AR 9 IF
FAAT AR & WY g7 Fi wfaw Aaway
€ dt gE A gW g T # arfant
FOF F fau faq 3 &, a@=z7 57
frzae 2 &, (F= AT 213w & b &
fraa ¥ & o o) a9 0 dm
T & A T & v gw 3 faag &
FTET &7 | qY WU TY FyF A0 |

ar & g faw & Aeaa H gaAT &Y
FgAT AT E o g S O FA K
Y AKX [ F AFAT AT Y AT
TR ATaeq* § AT JIHeT FT T o
F A Y AT FIH I5HT AR | ;AT
& AT HT T At AT A1 FAET F L
aftrw & Fiem w4 & 1 & 9T
A & I GLATH qF 3 § faerd a7
HATRHT I & | FT GHT T a7 gl
& IOFT qAT I FY SHAT W) FHAT,
ar S EH AT FAA T AT § AR
qres W &1 AT FGF AT FO) UG
fraa fram e 1 gH X awr d
Y F FHAT FH FT FT 1A FT

e Xasyed ¥ @ TIAF
frdew 3T Tgar § fr fow g0 & R
g1 8% Tq Ty § IR AW $T Il FY
W A AT ATMET 1 FWEFT TN GHT
=rfge #IT Al & ww & uf §
faewT g Tu WEAT 9TiRY, IEE
L T FH & G FHT A0 |
e TR F qg § gATT FATE |

Shrimati Jyotsna Chanda (Cachar):
First of all, I congratulate the hon.
Mover for having brought forward
this Bill in the right time. I hope Gov-
ernment will have no objection to
2916 (Ai) LSD.—1.
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have this Bill circulated for eliciting
opinion thereon.

I would like to submit a few points
regarding the objects and reasons
which have been stated in this Bill.
I would like to say that the dowry
system is still persistent in our coun-
try, and marriages which are con-
tracted by negotiations by the parents
or guardians help the dowry system.
And due to economic reasons and so-
cial stigma, and also because of early
marriages, girls are not sent to col-
leges or schools for education, which
hinders the education of women to go
forward.

Increase in population hag become
3 great problem in our country. Early
marriages with no planned parenthood
is increasing improvident maternity.

The question of health of the youth
has also been taken care of by this
measure. Also this is a question of
the health of the future generation of
our country.

With these words, I support the
motion and request Government to
agree to the circulation of this Bill for
eliciting public opinion.

Shrimati Renu Chakravartty (Bar-
rackpore): I welcome this Bill from
this point of view that it was only in
1929 that we passed the Child Mar-
riage Restraint Act after a very great
deal of agitation and it is now 1963,
quite a long period during which
general public opinion has been creat-
ed against child marriage. It is also
true, as many hon. Members have
stated, that in the villages we still
find—not only in Rajasthan but in my
State, West Bengal, such child mar-
riages. In my State, I have seen that
absolute children are still married.
During my last election tour, I was
shocked t> find a baby in arps who
had a vermilion mark right on her
forehead, which is the sign of mar-
riage. The child could hardly walk.
Gauri dan of such types I have seen
in villages.
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Members of this House are aware
,of the fact even the Child Marriage
Restraint Act of 1929 sponsored by Dr.
Gaur has not always been put into
effect. Nevertheless, it is also a fact
that the number of child marriages
has been reduced. In urban areas, it
has definitely been reduced; in villa-
ges also, it has heen reduced.

The second great difficulty in our
country is, of course this that a child
of 12 is passed off as a child of 15.
Who is going to prove it otherwise?
As a matter of fact, even when we
pass a Bill or enact a law saying that
the girl should be at least 18, a girl of
15 will be passed off as a girl of 18.
Therefore, even from the practical
point of view, I say it is batter that we
pass it in principle, the correct princi-
ple, that the age should be 18. Of
course, we also know that when we
pass so many laws, there are people
who violate it. There are people who
go in for black-marketing and other
things. In this matter also, we may
find, and we will find, that there will
be many breaches of the law, But let
us put the level at a more correct age
than 15. A girl of 15 is really a child
and she is not able to bear all the
responsibilities of marriage. Therefore,
I think it is absolutely right that we
should legislate for 18. If we legislate
for 18, may be in many cases girls will
be married who will be really 15
years of age.

The other point I want to make is
this, I am quite clear that only by pas-
sing a law, we will not be able to im-
plement it. But that is true of all so-
cial laws, whether it is the law against
untouchability or it is the marriage
laws or it is the inheritance laws, All
these matters are matters which will
have to be implemented also by pub-
lic opinion.

I have always looked upon legisla-
tion as part and parcel of a process
of rousing public opinion. The two
have to go together. Law by itself is
not effective; public opinion by itself
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is not effective. So the two have to
go hand in hand. Therefore, I think it
is no argument to say that just be-
dause we want that public opinion
should be roused, we should not have
a law. We should have a law and we
should also try to rouse public opi-
nion. :

There has also been this question of
control of population. I feel that con-
trolling of population is not such a
simple thing. Just by raising the age-
limit for marriage, we are not going
to do very much. There are two
things without which no country in the
world has been able to control popu-
lation. We may have many many
plans, but the two basic tnings are:
a more educateq people and a higher
standard of living, As soon as you
have a higher standard of living and
an educated people, automatically the
population goes down.

Therefore, this is a much deeper
matter and I think it is too exaggerat-
ed a claim to say that if we raise the
age of marriage, we will immediately
bring about a change in the popula-
tion. Nevertheless, I feel that from
the health point of view, it is right
that we should raise the age of mar-

riage.

If we pass this, Government as well
as ourselves have to be quite clear in
our minds that the education of girls
has to be implemented up to the age
of 18. Normally, in the villages, girls
do nof go even up to the tenth or
eleventh class till they are about 17
or 18 and long before that they are
married off. Our social customg are
so strict and rigid that they do not
study up to the eighth or ninth stan-
dard.

With the cut in the Budget, the axe
has fallen first on education in many
of the States. Where we had free girls
education up to the eighth or tenth
class it is going to be cut now. This is
an aspect which goes side by side. So,
in spite of all the difficulties, it is



3091 Child

time we legislated for a higher age
limit for the marriage of girls,

Shri C. K. Bhattacharyya (Raiganj):
Some of my friends in this House have
taken objection to the Bill on the
ground that this should not be taken
up before sufficient public opinion is
crcated in the country. While I agree
with them on the conclusion, I do not
agree with them on the argument. The
circulation of the Bill itself is a mea-
sure to create public opinion in this
country. It is for that purpose that
the circulation of the Bill is proposed,
In fact, the proposal for circulation is
more casily acceptable to us, because
it does not commit ourselves to the
principle of the Bill. Even those who
are not in agreement with the princi-
ple of the Bill may agree to the pro-
posal to have it circulated. When a
Bill is scnt to the Select Committee,
the House is committed to the princi-
ple, but in the matter of circulation,
there is no such commitment. There-
fore, the Government is left free not
to oppose the circulation of the Bill.

. Particularly, the Bill involves socio-
logical economic and various other
questions that some Members have
raised.

16-37 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

Regarding the age suggested by the
; Mover of the Bill, I would say that in
i India the age of majority differs for
% different purposes. On a previous oc-
f;casion I drew the attention of the
© Government to this that there should
be one common age of majority for
all purposes. For the purpose of the
Qinematograph Act the age of majority
is 18, for the purpose of voting it is 21
and so on. So, there should be one
common age of majority for all statu-
tory purposes in this country. Ang the
age that the Mover of the Bill wants
to fix as marriageable might be at
least the majority age for boys. For
the girls, of course, the age is 18.
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Shri Sharma was stating that #
possible he would suggest 25 but that
he could not find any basis, I might
provide him with a Dbasis. In the
Susruta of Ayurveda, the rule is that
a boy should not be married before 25.

FATIEasiqTANT g Afawfa: |
TS QAT T ATgEE favea

That is, a boy who has not attained
the age of 25 should not be given in
marriage. Therefore, my hon. friend
will perhaps thank me for providing
him a basis for raising the age to 25
even according to the Indian tradition.
That is more necessary because some
of the ceremonies that the boys and
girls have to go through in marriage
are not understandable to each other
unless they are sufficiently of age.
Particularly, in the case of the Hindu
marriages, when ‘the saptapadi is
made, the rule is that the bridegroom
has to say to the bride: “let your
heart be devoted to what I do, from
this day you and I are one.” All these
mantras are there, but unless they
are sufficiently of age, neither the
bridegroom nor the bride will be able
to follow the ceremonies that they
themselves go through.

Coming to the times of the old
legislators, the usual impression is that
they were very conservative. My
idea is opposite. Our social legislators
were more sensible, reasonable per-
sons and they have provided for all
the contingencies. They have said
that a girl should not be given in
marriage and she may remain in her
father’s house all her life unless a
properly accomplished bridegroom is
found. That is the rule.

Frore sy fesdq g Fwar Hweaty,
7 S4T FA=SY TAGTT Figlaa

They did not say that the girl should
be given in marriage to somebody.
Even in the case of a girl who has
attained the age of marriage and
arrangement for whose marriage is
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not made, she is given the option to
choose a husband for herself. The
rule is that after having attained the
age, she should wait for three years
for her father or her elder brother

to select a suitable bridegroom for
her.

fadq wga afeq
If they do not do so the girl is given
the option to choose a suitable
husband. The social legislators who
made these rules must have been very
broad-minded persons and sensible
persons. In later adaptations of this
rule we have narrowed down their
application. So, let it not be taken
that there is no support for Shri D, C.
Sharma’s proposal to raise the
marriageable age. These are our own
traditions: that the boy and the girl
must be of sufficient age before they
are brought into nuptial tie,

Of course the problem is there; the
problem of marriage itself. I believe
that the social atmosphere should be
created in a way that the marriage
may be settled before it grows into a
problem. Usually after the marriage
grows into a problem it is very diffi-
cult to settle the marriage, marriage
should be settled before it grows
into a problem. That is, I believe,
the tendency of the western countries.

There is some suggestion that the
social reform should go hand in hand
and I thank you, Madam, for making
that suggestion. In fact that was so
in our country. Vidyasagar and Raja
Ram Mohan Roy came up to resist
this system of early marriage I believe
the circulation of the Bill as proposed
by Shri Sharma will create the social
atmosphere and bring about the
reformers who will take it up and go
to the people to seek for their verdict
upon it.

Mr. Chairman: Dr. Sarojini Mahishi,
o arehtey (@) ¢ e o,
AT AT A AT FY LATAT AL A

A9 X IT F( AW | HT AT T
g ?
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Dr. Sarojini Mahishi (Dharwar
North): Madam, thank you for giving
me an opportunity to express my
views upon this subject. The Child
Marriage Restraint Act was introduced
in 1929. Prior to that there was no
piece of legislation on this. Refer-
ring to our vedic culture and heritage,
I may say that the child marriage was
not in existence during those days.
We find great authors contributing to
Rigvedic hymns: Gosha, Vishwavara,
Appala and Surya who were consi-
dered as Brahmavadhinis. They got
full education and opportunity to
educate themselves. Subsequently
even during the upanishad period and
the Mahabharata and Ramayana
period, the ladies got opportunity to
get full education and develop their
personality. It is only subsequently
that child marriage came into exist-
ence. It may be due to certain politi-
cal reasons or external aggression or
due to some such thing. The result
of that was that child marriage came
into existence. From statistics we
find that child marriage was increas-
ing year by year and the result was
that widows and widowers were also
increasing in number year by year.

That can be made out if statistics
right from even 1910 on-wards are
referred to,

Shri Balmiki: It is not that the
number of child marriages in increas-
ing. That is totally wrong. Now this
number is sufficiently decreasing.

Dr. Sarojinj Mahishi: I am expres-
sing my opinion. During this period
we find that the child marriages were
resorted to by the parents perhaps in
order to shake off their responsibility
as early as possible. Some of the
Smritis writers went to the extent of
saying that if a girl is married at
the age of 8, she would be liberating
14 generations of forefathers of
both the bridegroomg and the bride
from hell to heaven, and if she mar-
ried at the age of 10 to 12, the genera-
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tiong transferred from hell to heaven
would be less,

Therefore, I do not know whether
that was an initiative on the part of
the parents to go in for child marria-
ges and to give away the girl as if
she were a chattel. That was termed
as ‘Dana’ and not as a particular
agreement or any thing of the kind.
It was termed as Dhan unlike
any other laws where in you find it
is a sort of a contract. According to
Manu, it is one of the samskar as; it
was an inseparable tie that sprang up
between the parties to the marriage.
Subsequently, the result was that the
two parties who came to know that
they were married perhaps realised
that they may not be in favour of
continuing their relations or the rela-
tions could not be continued under di-
fferent circumstances also, Therefore,
the great social reformers found that
it was quite essential to bring in this
piece of legislation such as the Caste
Disabilities Removal Act, the Child
Marriage Restraint Act, etc. The great
social reformers like Raja Ram Mohan
Roy, Easwar Chandra Vidyasagar,
Tilak and Mahatma Gandhi and others
were in favour of thig particular piece
of legislation. But the sorrowful part
of this particular legislation is that
these pieces of social legislation are
never implemented with all seriousness
and those who try to violate the sec-
tions of particular social legislation
are never punished in all seriousness.
That is the fate of all pieces of social
legislation. Why is this so? The social
legislation should also serve as a
means to educate the peope along with
other means” which are there to edu-
cate the people. Therefore, this legis-
lation, in order that it can be imple-
mented successfuly, needs enlighten-
ment on the part of the people also,
whose co-operation is quite essential.

Therefore, it is now high time; more
than 30 years have passed Smce the
Passing of that measure. There are a
humber of social changes, economic
changes and cultural changes that are
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creeping into society. The values are
also changing very fast. Therefore, it
is quite essential that the age of mar-
riage of the girl should now be raised
up to 18 and that of the boy be raised
up to 21. This is the age of majority;
this is according to the law of the age
of majority in our country. Therefore,
though it is late, I am glad that this
Bill has been brought before the House,
and I congratulate the hon, Member
for bringing this particular Bill be-
fore the House. I hope the Bill will
circulated for elicting public opi-
nion.

Y aredey © et Sft, ;i aF
St AT 7= F Z0 &, 9 T g FTAA
mMEAd & AT | 39 qoF § F1E I
FT H1F FTTATE &1 4T F &1, ITF | FTT
FT &Y 3 FT T gOFT &, 98 A 792
ff & 1 =@ F gy € fw oo o
T §i—ATe qg G- 9978 F AT &
< Tk TG AT -39 FT T a1 F
= & gy Frfgy | J-t 9 a-faag
FT AR &, 39 FT A F ;WY
qgaMT § M Fe-faam & FA &
{7 2838 FT Fi GUAT FTAA ATET
GFe Qi fmT TaT 41, I FT AHE 3
Fgmr g fomr &7 § & s §, ww@ia%
SR ar-faag §id 4 A & 3w
Tq ged ¥ ug wgv ¥ g quk g v
5T g 9T a-faaE 7 F qoaT §id

g

sTa g9 gFIT &7 feafs #T g7
ST FT THTT GATY AfedsF 97 g F
gati fde ger wfed | wiwa fag
ST & g gafa g F0 w0 A
F1 o1 7Y &, 9@ TF FATEl §, | F
afear g 1 7@ dfwar gy wfess J
gut At & | & gaw) A4 AT | #
mrgf?éﬁr%mawﬁa‘mw
&, mu-fegw, g A & o fraw
wfy—gfat ¥ a0 feq & ST T
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qrrT 3 | AfHT A @ SfrET & Al
IFEAAT I A7 F T AT § |
¥ wafqar a3 @ 8§

g% T gen fr e feafent &
oo g qa-faag gR [ § gAr
FIQ § | FF TAT 3T F FIL ATHRTAL
& ATFAYT 1Y K, gETQY ATRAl 9X g
I5MT O F ITHT WG fwar qmar
q1 ST FIAE F @ FY 36T F Gy
7 ¥ anfear FT oy o | AfpT 9%
qIE AT TFE a7 1 fF qF ghgwa-
QUi FeH AT | IFFT W F AR TAQ
AT\ 93 (AT X a7 ey 4l F AT
T FATE 937 HIX 7 §F FAT 7
qrere fovar | & AT § f w9 &
TR AR AT & I FE AT
qrfeat gt g1 TfET 1 78 o wiaww
2 5 =@ 9= #1 78 @ § fF—

WET qgNAfT FogaqT: @ ar
TR T4 AT A FAT—AT AT
wArEs g o9 gaw & ofF
TFTT KT & 0 AZ  HIAOT
B A1) & | 9 gw fa ang
q fae F7F 7, A7 A R
forg mrefwdt % a # ) faart a7y
g TifE g2 73 § 1 sA Fr E) faax
7 faar so A 3w ¥ A gA™
A awar g1 R WA W
worg &, faama &, w2 foa &, wagra
g <afaa € ST F1 0 fa=re F#=T
=1few 1| 29 97 fog TrIT & W =R
€ U F FT AT A G 97 &,
AT & FTT AAI T&T & a5 § |
TMET FHA & TR ATH F) IT
2% a7 9 WX TF F {c a9 4 |
FEATF & | I AfgETa & | W ST
g aus @ § 71T 39§ 75 39 90
F WA ST g v g fF o &
srfany o # g Ia § A gy
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A e g DT § | 7 78 o Tww
W@ E s e 97 & ufus =9 9 g
qT IT FT GOET FIAT AT F| FaT
aifas affeafomt & 973 fag qfaw
Y ST | 91 TEE A9 & & I F)
Frfeat g W E A agT Fw A g -
g9 37 & 79 I F wferr fd §
@ T2 7T AT FT ITAT 0, AW
FZ AMT FE 1T AA 4 AL, FF)
TG A & 1%, FAY A A A ATX
T F4Y Y7 qrer & avg fafs feafagy
AP 139 Y & guAI g v Al
AT AT AATR I TAFIAATE
39 faq &1 w7 svaq A SS9 ane
g7 FY AL grazmsar & 781 @A
# qaaar g fv @ T 9T A
| FTITFAT AG0 A wifed 1 7R
afgy fr wR gw 39 TR F AR
graw foprd arAT ey & a9 &
9 ¥ JATT FX, TAHT & HHIL G
AT FATIT qAC FY, g g7 &
7 I A arfeat T g

o 3T I gl §) g7
g 2, fraw feedfor ®) gzad
g 3 1 A B AFA F gw wOA W
1 waad 97 & 1 & snf s/ AT T8y
a7 @1 faee| & uF weged ETAT Ty
& T F1T H GITZT AT | a87 § 7A3fen7y
T fade WS T o e ima o
sfaca wiat & g uF g@d ¥ 4=
AIMT T gL 9T AT B g TA AT
T[T 1 3ITF) IIT RS @A § FH A
| T30 qF Ga9 F1 @ray g, Fod
garar § f& mf & dzr gar S geaT
DA, ITFH =T N qIw £, W}
Sgd A M dF@F (U H1 WA
Fo4| IF1 § {99 F) IATA  wrEATHT
F g7 § AFT F) HrEGFAT & | A0S
AU TTH g AT LY WA F A
W & | & uF Jfew 79 Fg FT w9Tw



3099 Child

AW FeA FT g g § FagaEd
¥ fad g2 W #1 ART ¢

oo TIgEd WAy geavT gt g7 |
wAFT T A ) fe argr wgfaa o
gr A7 T@ FT =41, FIT T,
4t 7Y gHfaa @ F7 e FT )
& THIT & o8 e 77 w4t i geary
Fa (W wm) 77 caw (Ffe &
FT WAT) FFIE TN T AR N

M F 4§ w7 F@y § fx frg
FFEIT 7 SfAa1 & q599 ¥ weef|aqr
HETAIT WU THAT FT GIFAT, A
wife & wra Wl fead & &
TH AT AT 3q TR F AT § I
faeg LT T9TT F7H &) ATTRIFAT
L

g feq N ara §) or A A A
e g% mrd | vo ¥ amar fr sw & afq
F 91 et faeet| ¥ q THAT R, woy
& forear uF w3 ¥ Al FTA ]
9 H AT 759 & | a8 M 7rd) w4
T {67 ) § | 37 71 7419 I g
T | 34 I F| q@ WA g
g &, Ao wAw ged i) €
FFF M7 N FErT WL FEIT F1
=1 AT Jifgd |

# F@r & & ot wTEee RS
gL ], 9T % W a9 §, F AR @
g M faa ) §flw o & ST HIW
gL & 9T % v F==v gwo &, A€ FaAw
AT T FrgATIN 92 o A T @
STFET AW A § fr 99 F I agy
TS T qEAwT I & | 39 9T H) AW
& fawre T wfer o

# g faor 1 fadiy w7qr g 1 A
UL, a8 1N €7 o7 F) T ¥
AT fRd | PN H G E, A
a7 Ifea g @) & 1 wrd e A
TAF HEEH W NF F GIIET)
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¥ & 73 quwzar fw 3w faw 1 o9
A &% fog 497 ) F1E wrI@Ear
&\ & gmaarg fa A § a1 a7 A=
TH I H AT FIF F| ATTIFAT ¢ |
IT FTH TF YA T G T ST |
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FIITATAT WEQY g1 AT |

sft agrars fag (F00) gAY
oft, & qrat oft #1 s & ¥ Az a5
qarfcFars a7 7 § 5 I g ane
gaT 71 qg ge7 faw @@ saferw
fmm &1

ag ara s & i g B ogT uw
FH & faq MAT a9 B TE€7T 5
2 gy ar & 45w § ) T A
F IS QAT FT FTA 5T 57 TFaT &

zus: qfeq s @4l qve aarfyerfa

AT T9E 7 &Y, T FEA 7 g, A A
sqaEqT F« AL THAT §, TN HIEAT
Arag awft g1 @ & famy w1 anfaw
gare ot A AT w1 g g
sredr a1 $1 § wwwa g 5 93 SIgE
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[=fr mqar=r fag)

W X qg 39 fa &1 A0 § WK I
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g @ § |
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ag TN 1 IQITEC L TR
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goug &3dr a9 v

qg & g & B S Ege A
T A0 g3 W R TWH AR, UG
zafeg =k & fr ag am faag ¥
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37 & IgU F1 qfar € T I|W@ 7,
IT F AFT A AL T T F | G4BT
o A FT A1 T &, Tg I T A |
for gare & fam, faa feant & fag
wiq ¥ 5g fasr qm fear @, 39 & fon
# oo &1 garE T g | g I& E
T REAA F T H qZ I TG T4
2| W gF F1UF WA 9 F. 2
-TT a1 sea g | fergemd &1 g
adqr & fr @[T TreST SAET @M AR
& 1 za & Adrn ug & 5 93 4 T
& wEd §, d ¥ €T @ g A
@ R

fagdr € worwy A wAr gE
T AT @ AC A qqF F

7 awd & qagar g O oF a7
9 &7 feqi o7 a1 A A=ar g A1

MARCH 8, 1963

Marriage Restraint 3102
(Amendment) Bill

g & T F FR ST A OE
L0

Shri Bibudhendra Mishra: Madam,
it has been stated that this Act was
passed in the year 1929 and many
social changes have taken place since
then which necessitaie the amend-
ment of the Act and a thorough revi-
sion of it, 1 entirely agree with that
view but I will come to it subse-
quently. Let me tell the House here
that so far gs the question of age is
concerned, it was again considered by
the Dominion Legislature in the year
1948 on the motion of a private Mem-
ber, and the age which was 14 then
was raised to 15, so far as the gir] was
concerned, after proper scrutiny, but
the age of 20 for the boy, as suggesi-
ed by the private Member, was not ac-
cepted by the then Dominion ©Legis-
lature. I am not expressing my opi-
nion on the subject. All that I want
to say is that this question of raising
the marriageable age of both the hoy
and the girl was considered in 1948 by
the Dominion Legislature and an Act
was passed following it, namely, Act
XLI of 1949.

17 hrs.

I will refer to another Private Mem-
ber’s Bill. Shri D. C. Sharma was the
author of it. He brought forward a
Bill in the Second Lok Sabha that sub-
section (2) of section 12 be ¢mitted.
That provides that whenever g prayer
is made to a court for granting an in-
junction the court should give the
party an opportunity to hear before
granting the injunction. Therefore the
point then mooted in this House was
that this dilatory process was mainly
responsible for the Act being contra-
vened in many quarters, Let there be
no mistake or doubt in the mind of
anybody that whenever a Private
Member’s Bill emanates in this House,
the Government without any thought
opposes it. So far as T am concerned,
I have accepted in principle and for
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circulation also many Private Mem-
bers’ Bills. Let me tell Shri Diwan
Chand Sharma now that his motion
which he brought forward in the
Second Lok Sabha for omitting sub-
section (2) of section 12 of the Act
wag circulated to ihe State ‘Jovern-
mentg and we are now going to bring
forward a comprehensive Bill on the
subject. We have already got the op1-
nion of the States and his suggestion
that sub-section (2) of section 12 be
omitted has been acrepted. Of course,
it will come forward in the form of a
Bill. But we have accepted this prin-
ciple. Therefore it is wrong to say
that Government is not in a mood to
hear when a Private Member's Bill
comeg forward.

So far as this proposal is conccrned,
as I said, I am not expressing an opi-
nion. Let me make it clear before this
House that since th: law relating to
marriage and infants is in the Concur-
rent List, it is necessary to get the
opinion of the Stats Governments, 1t
is not a question of eliciting public
opinion. It may not lead to anything;
sometimes it may also he delayed. We
have also decided, after notice of his
Bill came to us, to get the opinion cf
the State Governmenis on this parti-
cular question, that is, the question of
raising the marriageable age. I am not
passing any opinion at present. There-
fore all these aspects hava to be con-
sidered whenever you bring forward a
social change. Socia] change is all

right, but we have to see when we
bring forward such & social change
that it must be capable of being en-

forced also. Therefore many factors
have to be taken into consideration, I
assure you and the House that this
particular question again will be re-
ferred to the State Governments for
their opinion.

In view of this I request Professor
Shgl‘{na to withdraw his motion for
eliciting public opinion on his Bill.

17-03 hrs.
Shri D, C. Sharma: Mr. Chairman,

I thinlf, a..ny'body who brings forward
any Bill in this House has to suffer
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a great deal of nervous tension, not
only nervous tension but also a great
deal of nervous strain. For instance,
one, first of all, frames the Bill; then,
puts forward his Bill in the Lok
Sabha; then, after balloting it comes
before the public, one makes speeches
and other hon. Members also make
speeches on it and then a whip comes
to you and brings a letter from some-
body saying that you must withdraw
it. The hon. Minister also ccmes for-
ward and says that this Bill should be
withdrawn. So, I think, Shri Kamat.
was very well within his rights whe.,
he said that everybody should have
the right to bring forward more than
four Bills if he likes. He was very
generous, but he does not know what
the fate of these Bills is. What is the
good of bringing forth babies in this
House when there is no protection for
those babies and when they are going
to suffer from infant mortality? So, the
history of these Bills which have a
bearing upon social legislation is that
they die before they are born. They
never see the light of the day.

My hon. friend has been very gene-
rous to me and has said that this Bill
need not be referred to the public for
eliciting its opinion. So much the
better for me. He said further that
this Bil] would be referredq to the
State Governments for eliciting their
opinion, I think this is very good. In
view of thig that this Bill is going to
be referred to the State Governments
for opinion, I think I should not press
it very much.

But, one thing is there. I think,
this Bill, excepting in the case of two
persons, has received unanimous sup-
port. I thank the Lady Members of
this House and the men Members of
this House for giving their unqualified
support to it. I thank Dr. M. S. Aney
who has seen this kind of social re-
form brought about in this country
has also blessed this Bill. I think that
is a very great privilege which I have
had today. Only there have been two
dissentient voices. The voice of Dr, L.
M. Singhvi: according to Dr. L. M.
Singhvi, there should be no social
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[Shri D. C. Sharma])

legislation because social
has a very sad kind of fate.

legislation

Dr. L. M, Singhvi: That is not what
T meant.

Shri D, C. Sharma: I am not of that
view. I think we have to legislate so
far as social matters are concerned
and even if there are breaches, we
need not lose heart. Then, there has
been the voice of Shri Balmiki. I am
sorry he has gone. But, I could not
understand what he was saying. He
was only quoting Veda Mantras for
which I have a great deal of respect,
to prove that this kind of social legis-
lation is not up-to-date and he wanted
that the age should be raised to 25 or
something like that. I agree with
him.

Shri Yashpal Singh: He could not
prove to the contrary from the Vedas.

Shri D. C. Sharma: I think our
Ministers are not going to listen to
Dr. L. M. Singhvi or to Shri Balmiki
or to all of us.

Dr. L. M, Singhvi: But,
opinion does.

public

Shri D. C. Sharma: Why don’t they
listen to us? I think Mr. Kamath
sometimeg stands up on behalf of the
Members. I believe that Mr. Kamath
should stand up on behalf of the Mem-
bers some time,—and I think I will
support him—ang say that the Bills
that we bring forward in this House
and the Resolutions that we bring for-
ward in thig House should not be treat-
ed with such scant attention and such
scant respect. I know the Government
is run by he Treasury Benches. There
is no doubt about it. I have great res-
pect for the Treasury Benches.

Shri Hari Vishnu Kamath: By your
party.

Shri D. C. Sharma: It is also run
by my party. I am very proud of my
party. But, all the same, I would say
that I'am in a very great fix. I have
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got this letter written by the Secretary
of my party and so many bthings have
been whispered in my ears that this
should not happen. Our Deputy
Minister for Law has also said that he
is going to refer it to the State Gov-
ernments, But, if he makes one point
clear, what will happen to it when
he gets the views of the State Govern-
ments—I think he can tell me in one
sentence—] will be in a position to
withdraw it without feeling excessively
sad. I want to know what will happen
to it after the State Governments have
given their opinions,

Shri Bibudhendra Mishra; This is a
question which nobody can answer.
How do you know what the opinions
will be? It will all depend on that.
It is a hypothetical question.

Mr. Chairman: Assuming that it
will be in favour, what will be the
procedure? I thnik that is what he
wants.

Shri Bibudhendra Mishra: Assum-
ing that the opinions wil] be in favour?

Mr. Chairman: Yes.

Shri Bibudhendra Mishra: If the opi-
nion is in favour, certainly we will
accept it. There is no question, Un-
less we know what the opinion is, how
can we say what will happen to it?

Dr. M, S. Aney: I want to ask one
question. When the Bill is with-
drawn here, there is no Bill which you
can send to anybody for the opinion of
anybody else. You can only give the
substance of it and send it. There-
fore, there will be no opinion on the
Bill expressed by the State Govern-
ments, That is the position. How
would it be favourable?

Shrimati Yashoda Reddy. I think
the Government has specifically men-
tioned that what should be the
marriageable age has been referred to
the State Governments. They are
bringing forward a comprehensive Bill,
I think he said that even the question
of age has been specifically mentioned
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to the State Governments. If I am
right, the Minister may say.

Shri D. C. Sharma: 1 take it from
what the hon. Minister has said, and
that is being backed by one of our
whips sitting next to him, that he will
take the opinion of the State Gov-
ernments and then decide what is go-
ing to be its fate. I know what is
going to be its fate. I am a loyal
member of the party. Therefore, I
withdraw.

Mr. Chairman: Has the hon, Mem-
ber leave of the House to withdraw?

Some Hon. Members: Yes.

Some Hon. Members: No.

Mr. Chairman: There is no ques-
tion of majority. Even if onec Member
disagrees, I have to put it to the vote.
Are you pressing?

Shri Yashpal Singh. The Bill
should not be withdrawn,

Mr. Chairman: I will put it to the
vote,

Mr. Chairman: I shall now put

the motion to vote.
The question is:

“That leave be granted to with-
draw the Bill”.

Some Hon. Members: ‘Aye’.

Mr. Chairman; Those -against will
say ‘No’!

Some Hon, Members: ‘No'.

Mr, Chairman: So, the ‘Ayes’ have
it, the ‘Ayes’ have it, and leave is
granted.

Shri Yashpal Singh: No. The ‘Noes’
have it. .

Shri D. C. Sharma: 1 would re-
quest my hon. friend Shri Yashpal
Singh not to press the point.
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Mr. Chairman: The rule is this:

“If a motion for leave to with-
draw a Bill is opposed, the
Speaker may, if he thinks fit, per-
mit the member who moves and
the member who opposes the
motion to make brief explanatory
statements . . .”

—which they have already made—

“ . . .and may, thereafter, with-
out further debate, put the ques-
tion.”

Already, Shri Yashpal Singh and
Shri D, C, Sharma have put forward
their points of view as to why one is
withdrawing and the other does not
agree to the withdrawal. Thereafter
I have put the question.

Shri Yashpal Singh: No.

Mr. Chairman: Is the hon. Member
challenging it?

Shri Yashpal Singh: Yes.

Mr. Chairman: Does he want a divi-
sion?

Shri Yashpal Singh: Yes.

Mr. Chairman: Let the Lobby be
cleared,

I think there is quorum,

Shri Hari Vishnu Kamath: Unfor-
tunately, it is less than 50—47 or so.

Mr. Chairman: Let the bell be rung
again so that if there are any Mem-
bers still left outside, they might come
in.—Now there is quorum. When hon.
Members hear the quorum bell, they
should comc into the House imme-
diately. Otherwise, the work of the
House is held up.

The question is:

“That leave be granted to with-
draw the Bill”.

The Lok Sabha divided,

Shri Kapur Singh: Mine did not
work I want to vote for ‘Noes’,

Mr. Chairman: The result of the
division is: Ayes 55; Noes 5.
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Division No. 4

Achal Singh, Shri
Ankineedu, Shri
Balmiki, Shri

Basappa, Shri

Baswant, Shri
Bhagavati, Shri
Brajeshwar Prasad, Shri

Chakraverti, Shri P.R.
Chaudhri, Shri D.S.
Colaco, Dr.

Dafle, Shri .
Desai, Shri Morarji

Deshmukh, Dr. P.S.
Dixit, Shri G, N.

Elayaperumal, Shri
Firod ia,Shri
Hajarnavis, Shri

Harvani, Shri Ansar
Heda, Shri

Aney, Dr. M.S.
Himmatsingji, Shri

AYES
Hem Rej, Shri

Jadhav, Shri Tulshidas
Kamble, Shri

Lekshmikanthamma, Shrimati
Lonikar, Shri

Malhotra, Shri Inder
Mandal, Shri Yamuna Prasad
Mathur, Shri Harish Chandra
Mirza, Shri Bakar Ali

Misra, Dr. U.

More, Shri K.L.

Naik, Shri Maheswar

Paliwal, Shri
Paramasivan, Shri
Patil, Shri D.S.
Patnaik, Shri B.C.
Prabhakar, Shri Naval
Pratap Singh, Shri

NOES

Kachhavaiya, Shri
Kapur Singh, Shri

(Conditions of Service) and 3110
Miscellaneous Provisions

(Amendment) Bill
[ 17.20 hrs.

Raju, Shri D.B.

Ram, Shri T.

Rao, Shri Muthyal
Reddy, Shrimati Yashoda

Samanta, Shri S.C.

' Samnani, Shri

Sen, Shri A.K.

Shama, Shri K.C.
Shastri, Shri Lal Bahadur
Shinde, Shri

Singh, Shri D.N.
Singhvi, Dr. L.M.
Subbaraman, Shri C.

Tiwary, Shri R.S.
Upadhyaya, Shri Shiva Dutt

Venkatasubbaiah, Shri P.
Vidyalankar, Shri A.N.

Yadab, Shri N.P.

Yashpal Singh, Shri

The motion was adopted and the Bill withdrawn.

WORKING JOURNALISTS (CONDI-
TIONS OF SERVICE) AND MISCEL-
LANEOUS PROVISIONS (AMEND-
MENT) BILL—

(Insertion of new section 7A) by Shri
C. K. Bhattacharya

Shri C. K. Bhattacharyya (Ralganj
I beg to move:

“That the Bill further to amend
the Working Journalists (Condi-

tions of Service) and Miscellane-
ous Provisions Act, 1955 be taken
into consideration.”

Mr. Chairman: He can continue next
time. The House stands adjourned
till 11 am. on Tuesday the 12th March,

17.21 hrs.

The Lok Sabha then adjowrned till
Eleven of the Clock on Tuesday March,
12, 1963{Phaiguna 21, 1884 (Saka).



